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issued by the Appellant to the said four companies, it 

has been specifically mentioned that the service tax 

was to be paid by the above said four companies.  

For ready reference, the bill issued by the Appellant 

to North East Carriers Pvt. Ltd is extracted below: 
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5.3. A perusal of the bills clearly reveals that the 

Appellant has categorically indicated that the 

receivers are liable to pay service tax on the 

transportation service received by them on RCM 

basis. We have also perused the copies of 

declaration given by the said four companies, 

wherein they have agreed to pay service tax on the 

transportation service received by them on RCM 

basis. In this regard, the Appellant submitted the 

declaration issued by the said four companies 

indicating that they have discharged service tax on 

the transportation service received from the 

Appellant.  A sample copy of the Declaration given 

by all the four companies are extracted below: 
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5.4. Thus, we find that as per notification No. 

30/2012-ST, dated 20.06.2012, in respect of 

transportation of goods by road rendered by the 

Appellant, the liability to pay service tax is on the 

receiver of the service, who paid the freight. As the 

receivers of the service in this case, paid the freight 

and falls within the ambit of one of the categories 

mentioned in the notification No. 30/2012-ST, dated 

20.06.2012, we hold that receivers are liable to pay 
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